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The question of Interest and Penal Interest is left open to be decided by this

Bench on or before the next date of hearing. Meanwhale the depositors, if deem

fit can receive the respective payments in the form of Demand Drafts from

Zenith Birla (lndia) Limited.

The Respondent Company is further directed to give the TDS Certiflcates in

respect of todayt payment and if any left in the past so that the Depositors can

claim respectively benefit of the tax deducted.

The Counter Reply will be filed by the Respondents on or betorc 27.10.2017.

for hearing on 13,11.2017 at 2.30 PM.

ntula Mohan M.K. Shrawat
Member (Judicial)Member (Judicial)

o4,LO.2017,
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